I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APEPAL NO. 1233 OF 2004

BENNY JOSEPH APPELLANT
VERSUS
VARGHESE KURI EN RESPONDENT

W TH
CRIM NAL APPEAL NO. 1245 OF 2004

ORDER

W have heard the | earned counsel for the parties.

W find that there is no elenent of cheating even if
the conplaint is read as a whole. The allegations in the
conpl aint do not disclose an offence under Section 420/ 34
of the Indian Penal Code. The High Court was justified in
maki ng its order

The appeal s are di sm ssed.

[ CHANDRAVAULI KR. PRASAD]

NEW DELHI ,
NOVEMBER 24, 2010.



